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(ii) Central Agriculture Minister's
statement in Parliament on
12th March, 1970.

(iij) Home Minister’s announce=
ment in Rajya Sabha on 8th
September, 1976.

The matter is of urgent public im-
portance. I would Trequest the
Hon'ble Prime Minister to ban the
.osw slaughter in India,

(iv) Rzromrep DISBATISFACTION AMONG
TEE STAFF OF SHIPFING CORPORA-
TION OF INDEA.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Mr, Speaker, 8ir, with
your permission, I want to make a
mention under Rule 377 of the follow-
ing matter of public importance,

I request that the Government do
take into con:zideration for immediate
.aetion the situation of growing dis-
eontent, strong feelings of frustration
.and total dissatisfaction among the
officials and the administretive staff
-of the Shipping Corporation of India;
the problemg created by the reconsti-
tutiom of the Executive Wing, the total
disregard to semiority and experience
of the officials of the SCI; the acts of
favouritism and nepotism which has
sept in a trend of demoralisation at
senior levels on the background of a
downfall in the shipping business of
“$he Corporation and the need to take
fmmediate steps to retrleve the gitua-
“tion by wutilising expeslenced and
-senior officlals and staff in the proper
penspctive to put the SCI.om a sound
‘apd vieble footing.

m{:m the Minister of Ship-
‘pift§ to appfise the House on the ac-
tion taken on situation.
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strike since 7th November, 1#78. The
officialy involved jn inspection duty
have alsp stopped their work and are
at headguarters. The issues connect-
ed with the agitation are:

1. Repatriation of five Section Offi=
cers gt Resident Audit Offices gt Bom-~
bay, Ahmedabad and Pune.

2. Promotion of the staff as per
orders already issued.

3. Equitable distribution of inspec-
tion duty for the entire staff,

Agreement reached in December,
1970 and thereafter have been unila-
terally withdrawn by the authorities
and they are planning to Open a new
branch wudit office at Bombay in vio-
lation of these agreements, The
authorities have withheld pay and
allowances for the period of strike,
They have seized all attedance regis-
ters. On 9th November, 1978, police
were called by lodging false complaint
against the employees. On 2Tth No-
vember, 1978, the S.D.C.A. refused to
meet Shri—I do not want to name a
Member of the Parliament, belonging
to the Janata Party. The CAPT:
visited the office on  1st December,
1978, but refused to settle the issue
through negotiations. The matter ig
serious enough to call for the atten-
tion of the House.



